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(b) if so. what are their demands and
Governments reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EDUCATION AND
CULTURE (SHRIMATI SUSHILA
ROHATG]I): (a) The All India Federation of
University and College Teachers Organisation
organised a Dharna pn April 15, 1986 in
support of their demands. Their demands
include:

1. Immediate publication of the Pay
Revision Committee's report and interim
relief for teachers in Stats universities and
colleges.

2. A uniform running grade of Rs.
1500—4000 for Lecturers, Readers and
Professors from 1-4-78 and a separate
grade of Rs.  1300—3000 for
demonstrators.

3. Suitable revised scale for all other
categories of teachers.

4. Statutory security of service for all
teachers including those serving in
minority-run institutions.

5. Representation of AIFUCTO on
U.G.C, and C.A.B.E.

6. Democratisation of the governance
of colleges and universities.

7. Full civic and political rights for
teachers in colleges and universities.

8 Direct payment from the trea
sury.

9. Common cadre for +2 and +3
teachers.

10. Abolition of discrimination
between the teachers of state and
central universities and colleges
affiliated to these with respect to
all perquisites.

1. Age of superannuation not
beiow 60 years.

(b) The UGC has appointed a Committee
to consider the revision of pay scales of
University and College tea-
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chers. The Committee is at the final stage of
its work, and its report is expected shortly.

Teachers are represented on the UGC and
the C.A.B.E.. but there is no proposal to give
representation to their Associations on these
bodies. The remaining demands mostly con-
cern the State Governments.
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Accident of Indian Airlines Boeing at
Tiruchirappalli airport

*140. SHRI R. RAMAKRISHNAN: Will
the Minister of TRANSPORT be pleased to
state:

(a) whether it is a fact that an

Indian  Airlines Boeing Aircraft was
involved in an accident on the 15th
January, 1986 at Tiruchirappalli air
port;

(b) whether an inquiry in the matter has
been conducted and report thereon submitted;
and

(c) what action Government propose to
take on the basis of the enquiry report?

THE MINISTER OF STATE IN THE
DEPARTMENT OF CIVIL AVIATION
(SHRI JAGDISH TYTLER); (a) and (b)
Yes, Sir.

(o) Report is under examination.

Introduction of penal freight rate for coal
transportation

tT12. SHRI CHATURANAN MISHRA:
Will the Minister of TRANSPORT be pleased
to state:

(a) whether Government are aware that
the introduction of penal freight rate for coal
transportation has caused serious hardship;
and

(b) if .so, what steps are to be taken to
remove the hardship thus caused?

t Previously Unstarred question <280,
transferred from the 24th April, 1986.
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THE  MINISTER OF STATE IN THE
DEPARTMENT OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b)
Prior to 1-8-1985, freight charges for coal
loaded into a wagon beyond the permissible
carrying capacity were levied at wagonload
rate if the overweight was up to one tonne per
wagon. In cases where overweight was
more than one tonne but did not exceed
three  tonnes per wagon, such overweight
was charged at 'Smalls' rate and in case; where
the overweight beyond the permissible carrying
capacity exceeded  three tonnes, such
overweight was charged at double the 'Smalls',
rate.

On receipt of representations from trade
and industry, the rules were relaxed with
effect from 1-8-1985, when the limit for
charging overweight at the normal rates was
increased from .one tonne to two tonnes.
Since overloading is a safety hazard, further
relaxation of the rule is not contemplated.
Parties should not overload wagons as it can
cause derailments.

Short supply of drugs for obcessional
neurosis in the Country

713. SHRI VALAMPURI JOHN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state-.

(a) whether government are aware of the
fact, drugs for obcessional neurosis are in
short supply in India;

(b) whether government propose to allow
the import of Anafranil 25 from Switzerland,
and

(c) if not, what are the reasons therefor?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF FAMILY WELFARE
(SHRI S. KRISHNA KUMAR): (a)
Tranquillizers and anti-deprea sants are
generally used for different types of neurosis
which is a psychia-



